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ORDER(Oral)

Heard Ld. Counse! for the parties.

2. The applicant moved an application for condonation of delay in preferring
, ‘ |
P the Original Application, when the claim has been made for fixing his pay in : ‘

accordance with the 5™ Central Pay Commission Part B which has been accepted

N by the Government. The applicant made several representations but they have

’,” ’ not been redressed.

Hiy ' ‘ g

l 3. Hence in view of the above, delay is condoned. The Original Application

: ‘shall be taken up for hearing. ‘

| l : "f 4 - The M.A. is accordingly disposed of. There shall be no order as to costs. |
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